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Touriam In U.T. C ........ h 

475. SHRI SATYA PAL JAIN: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Govemment are considering any 
proposal lor encouragement of tourism In Union Territory 
of Chandigarh; 

(b) if .0. the details thereof and if not. the reasons 
therefor; 

(c) whether the Government are aware that world 
lamou. Rock Garden 01 Chandigarh t'.as the potential of 
attracting touriats of the world; and 

(d) if so. the steps being taken to encourage tourism 
in Chandlgarh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRI OMAK APANG) : (a) to (d) Development 
01 tourism is a continuing process and is primarily 
undertaken by the .tate GovernmentIUT Administration. 
However. Department of Tourism. Govemment of India 
prcMdes uais1ance for the development of tourism 
inlrastructure based on specific project proposals received 
Iromthes1ate Govts.IUT AdministratiOf'l endthe availability 
of lunds. 

During thelaat three years. the Department of T ouriam 
has sanctioned financial assistance for the Carnival 
Festival. Printing of publicity material. the Rose Festival, 
Boat. lor Sukhna Lake and the Garden Festival in 
Chandigarh. 

{Translation] 

P8CIaIge for e.a.,. UP and 81_ 

476. SHRI MOHAN SINGH : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government have received demands 
lor a Special Economic Package lor development of areas 
of Eastem Uttar Pradesh and Northem Bihar (besides 
Jharkhand); and 

(b) if so. the amount demanded lor this economic 
package and initiativ .. being taken by the Govemment lor 
thesarne? 

THE MINISTER OF FINANCE {SHRI Y ASHWANT 
SINHA) : (a) and (b) No requea1 lor Special economic 
package lor Eastem UP has b .. n received in the recent 
past. 

However. a repre.entation seeking special 
compenaatory package for North Bihar after creation of 
VananchaVJharkhand for an amount of Re. 50.000 crores 
as down right uat.tance and Re. 1000 crores per year lor 
ten y ...... has been received. 

When State. are ""urcated •• hare 01 Central 
Assistance and NonpIan granta amonQ81 the succ ... or 
States ara being determined by the Planning Commlalon 
and the Finance Commission respectively. Appropriate 
methodology Is "'0 evolved for apportionment of e*ing 
au .. s and IlabMiH to enaure just and equitable dletrtlution 
at the tirr.e d bifurcation. 

4n. SHRI KANTILAL BHURIA : WII the Minister 01 
INDUSTRY be pleased to st ... : 

(a) whether Tehall Meghnagar. a trbalarea of diltrlct 
Jhabua in Madhya Pradesh has been declared an Industrial 
area; 

(b) it so. the number of induWiM to which licence. 
have been ieaued lor eatabliahing their uaU lrom the y .... 
1990 to March 11U11; 

(c) the number of industries which have been 
tranaterred to other plac .. ; and 

(d) the reason lor trllMfer of such Industries? 

THE MINISTER OF INDUSTRY (SHRI SIKANDER 
BAKHT) : la) A Growth Centra was set up at Meghnagar In 
Jhabua District in Madhya Pradesh under the scheme of 
Central asaiatance for development 01 infrastructure 
faditi .. in "No Industry Districts" and II wu completed in 
October .1995. Jha6ua Diatrlct has been categort.ed l1li an 
industrially backward ci8trict in terma d MinlMry d Finance 
Notification No. S.O.714(E) dated 7th October. 1997. 

(b) to Id) In thelberaliHd economic ecenario. It is lor 
the entrepreneu,. 10 decide about the location of their 
induetri ... Informalion on ",dust rial Inveatmenta are not 
maintained T ehal-wlN. HoMver. during the period 1 ao 
to March. 1 998 one Industrial LIcence and two Lette,. of 
Intenl have been i.sued and lourteen Indu.trlal 
Entrepreneurs Memcnnda have been liled for Jhabua 
District in Madhya Pradesh. 

Printlalllton of CoeIIII .... 

478. SHRI AMAR PAl SINGH: Will the Minister of 
COAl be pleased to state: 

(a) whether the Govemment propoee to hand over the 
work of coal mining to Private Sector to check 
miel'Nonagamenl and corruption prwailing In 'cc* eector; 

(b) If '0. the detaHe thated; 

(c) the time by which the coal HCtor Ia .. tv to be 
handed over to Private SectOr; and 

(d) If not. the re .. ona therefor? 
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